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ANDHRA PRADESH BILLS
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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 5th September, 2014.

L.A. Bill No. 6 of 2014.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
CHARITABLE AND HINDU RELIGIOUS INSTITUTIONS
AND ENDOWMENTS ACT, 1987

Be it enacted by the Legislature of the State of
Andhra Pradesh in the Sixty - fifth Year of the Republic of
India as follows:-
12 (1) This Act' may be called the Andhra Pradesh Short title and
Charitable and Hindu Religious Institutions and Endowments Commencement.
(Amendment) Act, 2014.

(2) (a).clause (i) of section 2 shall come into force on
such date as the State Government may by notification
appoint,

(b) The rest of the provisions of the Act, shall be
deemed to have come into force with effect on and from the
o' August, 2014.
2. In the Andhra Pradesh Charitable and Hindu Religious Amendment of
: section 15,

Institutions and Endowments Act, 1987 (hereinafter referred Act 30 of 1987.
to as the Principal Act), in section 15, -

(i) for sub-section(1), the following shall be

substituted, namely,-
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) Any institution included in the list
published under clause (a) of section 6,-

(i) where the income for the institution
exceeds Rs.20.00 crores (Rupees
Twenty Crores) per annum, the
Government shall constitute a
Board of Trustees consisting of
fifteen (15) persons;

(i)  where the income for the institution
is between Rs.5.00 crores (Rupees
Five Crores) to Rs.20.00 crores
(Rupees Twenty Crores) per annum,
the Government shall constitute a
Board of Trustees consisting of
eleven (11) persons;

(i)  where the income for the institution
is between Rs.1.00 crore (Rupees
One Crore) to Rs.5.00 crores
(Rupees Five Crores) per annum,
the Government shall constitute a
Board of Trustees consisting of nine

(9) persons;

(iv) where the income for the institution
is between Rs.25.00 lakhs (Rupees
Twenty Five Lakhs) to Rs.1.00 crore
(Rupees One Crore) per annum,
the Andhra Pradesh Dharmika
Parishad shall constitute a Board of
Trustees consisting of nine (9)
persons.”.

(ii)  in sub-section (2),-

(a) in the opening paragraph, for the
words “five persons”, the words
“seven persons” and for the words
“three persons” , the words “five
persons” shall respectively be
substituted;

(b)  for the fifth proviso, the following
shall be substituted, namely:-

“provided also that two members of
the Board of Trustees shall be prominent
persons with a long track record of
philanthropy and support to Hindu
Religious Institutions”.
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3. In section 96 of the principal Act, in sub-section (1),- Amendment of

section 96.

(i) in the opening paragraph, for the words, “fifteen
members”, the words “nineteen members” shall be

substituted;

(iiy after item (v), before the proviso, the following

shall be added,

namely:-

"(vi) one shall be prominent person with a long
track record of philanthropy and support to Hindu
Religious Institutions.”.

4,  After section 162 of the Principal Act, the following Addition of

new section shall be added, namely:- new section.

163.  Notwithstanding anything contained in the Principal

“the existing
Chairpersons/ .
members of
Trust Boards of
the Institutions
including TTDs
shall cease to
hold office.

Act, all the Chairpersons and Members
of the Trust Boards of all Institutions
including TTDs holding office at the
commencement of the Andhra Pradesh
Charitable and Hindu  Religious
Institutions and Endowments

(Amendment) Act, 2014 shall cease to

hold office forthwith and thereupon it shall be competent for

the Government to appoint a person or persons to exercise

the powers and perform the functions.of the Boards of

Institutions including TTDs till new Trust Boards are

reconstituted and Chairman/ Members -are appointed in

accordance with the provisions of sections 15 and 96 of the
Principal Act as amended by this Act.”.

5. The Andhra Pradesh Charitable and Hindu Religious Repeal of

Institutions and Endowments (Amendment) Ordinance, 2014 Ordinance
No. 3 of

is hereby repealed.

2014,
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STATEMENT OF OBJECTS AND REASONS

According to sections 15 (1) and (2) and 96 of the Andhra
Pradesh Charitable and Hindu Religious Institutions and
Endowments Act, 1987, the following number of trustees are
appointed by the Government, Dharmika Parishad, Commissioner
and Dy. Commissioner of the Department in respect of the
institutions under their authority.

SI. | Section | Income of the | Appointing Number of
No. Institution Authority Trustees/Mem
{per annum) bers
1 15(1) Rs. 1 Crore Government 9
and above (+1 Ex
Officio)
2 [15(1) |Rs. 25 Lakhs | Dharmik i)
to 1 Crore Parishad (+1 Ex
Officio)
3 15(2) Rs. 2 Lakhs to | Commissioner 5
25 Lakhs (+ 1 Ex
Officio)
4 15(2) Less than Rs. | Dy. 3
2 Lakhs Commissioner (+1 Ex
Officio)
5 96 TTD Government 11
(+4 Ex
Officio)

As per the provisions of sub-section (1) of section 15 of the
Act, Government are empowered to appoint Trust Boards with such
number of members to the Institutions included in clause(a) of
section 6 of the Act and whose income exceeds rupees one crore.
Now, it has been decided to empower the Government to classify
the said institutions into three categories for the purpose of
constituting Trust Boards with such number of members basing on
the annual income of the said Institution viz:-

(1)For the institutions, whose income exceeding
Rs.20.00 crores (Rupees Twenty Crores)
shall constitute Trust Boards with 15
members;
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{2)For the institution, whose income exceeds
Rs.5.00 crores (Rupees Five Crores) but less
than Rs.20.00 crores (Rupees Twenty
Crores) shall constitute Trust Boards with 9
members;

(3)For the institution, whose income exceeds
Rs. 1.00 crore (Rupees One Crore) but below
Rs.S.crores (Rupees Five Crores) shall
constitute Trust Board with 9 members and
to retain the powers of the Andhra Pradesh
Dharmika Parishad without any change.

Accordingly, it has become necessary to amend the said
provisions of section 15. :

Government have examined the Constitution of Trust Boards
of Institutions including the TTDs under the Andhra Pradesh
Charitable and Hindu Religious Institutions and ‘Endowments Act,
1987 and felt that there is a need to appoint appropriate number
and type of trustees/members so that there is a proper
representation of persons from different walks of life, who can
contribute to more effective management of the affairs of the
Institutions.

The following modifications are proposed in the constitution
of Boards.

(i) The overall strength be increased by two more
members in the Institutions covered under Section 15
(1) and (2) so that the additional members may
represent from the category of prominent persons with
a long track record of philanthropy and support to
Hindu Religious Institutions.

(i) The overall strength be increased by three more
members in the Board of TTD under section 96 - one
from the category of prominent person with a long
track record of philanthropy and support to Hindu
Religious Institutions.

It is also proposed that in order to facilitate constitution of
Boards as per the revised composition, it has become necessary to
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provide cessation of offices held by the existing chairpersons and
members of institutions including TTDs. Therefore, it is proposed to
add a new section 163 to the said Act to provide somewhat on the
lines that "Notwithstanding anything contained in the Principal Act,
all the Chairpersons and Members of the Trust Boards of all
Institutions including TTDs holding office at the commencement of
the Andhra Pradesh Charitable and Hindu Relfigious Institutions and
Endowments (Amendment) Act, 2014 shall cease to hold office
forthwith and thereupon it shall be competent for the Government
to appoint a person or persons to exercise the powers and perform
the functions of the Boards of Institutions including TTDs till new
Boards are reconstituted and Chairman/Members are appointed in
accordance with sections 15 and 96 of the Principal Act as amended
by this Act”.

-

Accordingly, Government have decided to amend the said
provisions of the Act suitably. It has therefore become necessary
to amend the said Act.

As the Legislature was not then in session, having been
prorogued, and it has been decided to give effect to the above
decision immediately, the Andhra Pradesh Charitable and Hindu
Religious Institutions and Endowments (Amendment) Ordinance,
2014. (A.P. Ordinance 3 of 2014) was promulgated by the
Governor on the 9™ August, 2014,

This Bill seeks to replace the said Ordinance and to give
effect to the decision of appointing Trust Boards with such number
of Members taking into consideration of the annual income of
such institutions under section 15 of the Act.

PYDIKONDALA MANIKYALA RAO
MINISTER FOR ENDOWMENTS
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2)(i) of the Bill authorizes the Government to
issue notification in respect of matters specified therein and
generally to carty out the purposes of the Act.

As such the notification so issued, which is intended to
cover matters mostly of procedural in nature is to be laid on
the table of the both the Houses of the State Legislature and
will be subject to any modification made by the Legislature.

The above provision of the bill regarding delegated
legislation is thus of normal type and is mainly intended to
cover matters of procedure.

PYDIKONDALA MANIKYALA RAO
MINISTER FOR ENDOWMENTS
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MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE
ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Charitable and Hindu
Religious Institutions and Endowments
(Amendment) Bill, 2014, after it is passed by the
Legislature of the State may be submitted to the
Governor for his assent under article 200 of the

- Constitution of India.

PYDIKONDALA MANIKYALA RAO
MINISTER FOR ENDOWMENTS

K. SATYANARAYANA RAOQ,
Secretary to State Legislature (I/c).
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